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I, 	 CENTRAL ADMTNTSTRATTVP TRTBTTNL, 
CPTTC BENCH, CIJTThCK 

ORTGTNL APPLTCATTON NO.12 OF 1992 
Cuttack this the 1/1/day of December, 1999 

Jagannath ethi 	 pplicant(s) 

-Versus- 

Union of India & Others 	 Respondent(s) 

(FOR TNTRHCTJONS) 

Whether it he referred to reporters or not ? 

Whether it be circulated to all the Benches of the 
Central Administrative Tribunal or not ? 
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(G . NAR7\STMHkM) 

MEMBER ( JtJDTCTL) 
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CEt1TRL ADMTNTRTRATTVP TRTBUNL, 

CUTTCT BENCH, CTTTThCK 

ORIGTNTL APPLTCPTION NO.12 OF 1992 
Cuttack this the 14./ day of December, 1999 

CORPM: 
THE HON'BLE SHRI SOMNATH SOM, VTCF-CHAIRM7N 

AND 
THE HON'BLE SHRI G.N1\RSIMHN'1, MF.MBER(JUDTCiL) 

Jagannath Sethi, aged about 31 years 
on of Late Ganapati Sethi, 
t: llppalpati, P0: GOpalpur 

F: Chhatrapur, Berhampur 
fist: (Thnjam 

By the \dvocates 

l. 
'. 
I' 

\pplicants 

Mr..fleo 

-Versus- 

TTriion of Tnc9ia, represented by its Secretary, 
Department of Posts, flak Phawan, New Delhi 

Chief Post Master General, Orissa Circle, •A±/Po: 
Bhuhaneswar, District : Pun 

Post Master General, Berhmpur Division, t/Po: 
Berhampur, District: Ganjam 

Senior 5uperintendent of Post Offices, t/Po: 
Berhampur, District: Ganjam 

. sub-Divisional Tnspector (Postal) 
Berhampur south Division, t/Po: Berhampur-760004, 
fist: Ganjam 

6. Sri Laxman Mohanty, Son of Late Trinath Mohanty, t: 
tippalapati, P0: Gopalpur, PS: Chhatrapur, Berhampur, 
fist: Ganjam 

Respondents 

By the Advocates 	: 	Mr.B.Das, 
ddl.Standing Counsel 

(Central) 
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.G.NPRAIMHM, MFMBER(JrTDICIAL): Tn this application 

praying for quashing the order appointing Respondent 

No.6, Laxman Mohanty as F.fl.n./rt.c. of tlppalpati, the 

case of the applicant is that as the original incumbent 

Dehendra T<umar Nayak was placed under put off duty on the 

allegation of misappropriation, he was appointed in that 

post on provisional basis after his name along with others  

was sponsored from the Employment Fxchange. He took over 

the charge on 6.ifl.199fl. However, all on a sudden in 

order dated 26.11.1992 (nnexure-l), Respondent 6 was 

appointed and his services have been terminated, without 

any rhyme or reason. 

Respondent 	No.6, 	though 	duly 	noticed 	had 	not 

V entered appearance 

2 	The Department in their counter take the stand that 

the 	applicant 	was 	provisionally 	appointed 	till 	regular 
-: 

appoitment 	is 	made, 	because 	the 	original 	incumbent 

D.K.Nayak 	tendered 	resignation 	with 	effect 	from 

6.10.1900. 	Tn 	the 	provisional 	order 	of 	appointment 	the 

applicant 	was 	given 	to 	understand 	that 	his 	appointment 

would he terminated at any time without notice and that 

he should have no claim for 	appointment to any post 	in 

future. 	since 	issue 	of 	compassionate 	appointment 	of 

Res.6, 	Laxman 	Mohanty, 	son 	of 	Late 	Trinath 	Mohanty, 

Ex.EDDA/MC of that office was under consideration, 	there 

was direction not to fill up the post on regular basis if 

vacant, 	until 	disposal 	of 	case 	of 	compassionate 

appointment of Res.6. 	Ultimately, 	the 	Chief 	Post Master 

General 	agreed 	to 	appoint 	Rs.6 	on 	compassionate 	ground 

against that vacancy and accordingly Res.6 was appointed 
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under nnexure-6 after terminating the provisional 

appointment of the applicant. 

No rejoinder has been filed. 

3JTone appeared for the applicant at the time of hearing. 

Therefore, we have heard qhri B.Das, learned 

Mdl.tanding Counsel appearing for the respondents. Also 

perused the records. 
rL- 

Ac1mittediy hytime appointment of Res.6 was made, 

applicant had not completed three years of provisional 

service. Hence under Rule-s of the F.fl.D..(Conduct & 

service) Rules, such appointment is liable to he 

terminated at any time. T t is not the case that he was 

not paid one month's emolument as required under that 

rule at the time of termination, in case he was not 

issued with notice of termination one month in advance. 

In fact he has not enclosed the order of termination as 

an Annexure. We do not see any illegality or irregularity 

in termination of appointment of the applicant. 

In the result, we do not see any merit in this 

application which is accordingly dismissed, but without 

any order as to costs. 

f t' ç$ 	 (G.N1\RTMHAM) 
MF'MBFR(JTJDTCIL) 

/.I. 
B . K. q AHOO 


